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Hon'ble Shri 8.K. Haik, Membez (A}

i National Federation of the Blind
through itz General Becretary
2hri 3. K. Rungia
Hawving its registered office at
2721, Chowk Sangtrashan,
Pahar Gafy,

New Deind
2. Surender 3ingh Rawat,

8} o Shri Chittar 3ingh Rawat,

R} O O O Mulresh Chander Bharma,
H.N0.260, Sector-4, Timar Pur,
Delhi-54

i{None appeared)

i Govt. of NCT of Delln
Through its Secretary{Services]
Having its Office at Players Building, 1P Estate,
New Delhi '

2

DR3E,

through itz Chairman

Hawvng itg ofice at

UTCS Bauilding,

Behind Karkardooma Courts Complex,

Vishwas Nagar,

Shahdara, Delhi-32

wdents

:
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The applicants in this GA are aggrieved on ins ground that
the respondents have not resarved any post for the blind catsgory
amongst the persons with dicabilities for fesruitment to the posis

stenocrapher Grade-IT in their adverbsement dated 23.7.2003. Ihey,
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of reserved vacancies in favour of Hlind to the etent ©
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nobody appeared on behall of applicante. The QA nad eatlier been
diemicsed for non-prosecution on 3.11.2004 but had besn subsequently

restored by the Tribunal vide order dated 18.2 2005, In this background
and since nobody had appeared on behalf of the & applicants even afer a
long wait, we proceeded to hear the learned counsel for the respondents

and decide the case on merit by involking Fule 15 of the Central

Administrative Tribunal {Procedure] Rules, 1987.

3. We have carefully perused the record and averments made by the
apphcanis.
4 Their main contention is that despite a clear cut policy laid down

by the Ministry of Bocial Wellare, Govi. of India for resegvation of Group

1Y

-

T and D posts to the extent of 396 for pereons with disabilities of which
194 i 0 be rezerved for the blind as prescribed way back on 4.11.1
which hae been furiher reiterated by the Department of Fersonnel &

2

lespite a statutory provision in

rl.l-

Training vide OM dated 1.4.1986 and
Section 33 of Percone with Disabilities (Equal Opportunities, Protection

of Rights & Full Participation) Act,1995{for short “the Act,19957,the

[

regpondents in their advertizement dated 23.7.2003 have made no
reservation in favour of the handicapped category. The ag yphicant No.2

belongs to the visually handicapped category {blind) and has a legitimate

&

A

right to be considered for appointment to the post of Stenographes

Crade-II. Tt has been stated that in the said advertisement 120 posts

LA

ad been advertized, all for unreserved category and no reservation has

g
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peen made for any persons with disability/blind.

5. Another contention that has besn raised pertaine to the failure on

bety

he part of the respondenis to calry forward the vacancies reserved iof
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perzons with isabilities fom the yvear 1995 in accordance with

¢4
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ection 36 of the Act, 1995, It has, therelore, been urged that a dirsction

may be issued to the respondents 1o give the entire bacllog of the
persons with disabilifies earmarked in favour of blinds.
5. Learned counsel appearing on behalf of the regpondents, however,

has contested the 0A. He has contended that the respondents have not

viclated the provisions of 3ections 33 of the Act, 1995 and have fally

]

catered to reservation of 1% poste in the category of 3t tencprapher Grads
I for the blinds including the vacancies arising since 1595 In order to
clarify the posifion he has submitted that earlier the Ministry of Sowmal
ustice & Empowerment provided/ recommended  candidates for
appointment against the vizually handicapped category. But when the

EY 3

respondents had recelved a notice from the Chied Commissiones

{dizabilities), the matter was talken up with the Ministry of Social Jughice
& Empowerment who conveyed that gince GNCTD has their own

Recruitment Board, the recruitment for visually handicapped caiegory

should aiso be done by the Delbi Subordinate Services Selection Board

{D355B). However, in order to give prope representation to the blind

£
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sgory, the GNCTD took a decision as a one-time arrangement to call

ri

oR
for dossiers for visually handicapped category {Blind) for Stenographer
Crade T from the Staff Selection Commission (B3C) after intimating the
Commissioner for disabilities. Two dossiers had been obtained from the
380 and the two visually handicapped persons had been appointed in

Cefober 2002, Learned counsel has further submitied that the
advertizement dated 23.7.2003 iz in continuation of sarher
advertisement dated 30.10.2000. Bince only eix posts (39§ were requited
to be recerved for the persons with disabilities and 1737 thereoi 1.6.1%
was meant for the visually handicapped, the counsel submits that two

Y

poste having been given o the wizually handicapped category, the legal
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background foat while forw afd_fs_g the reguisition to 1%
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been consciously stated that there was Do feservanon 07 Asualy

-

handicapped candidaies. I was 1 in this backeground thai no resarvation

7. We have perused the record and have algo considered the averments
made by the applicants in their OA& and the explanation/ contentions

advaniced by the counsel for the respondents.

the applicants’ claim that the respondenis since coming inio

fox]
i
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force the Act, 1995, have not complied with ths provizions of Section 3

thereof with regard to the reservation for the wsually handicapped
ategory to the posi of Btenographer Grade III, the respondents have
explained the position by stating that the applicants are relying only on

the advertisement dated 23.7.2003 where no reservabion has been

indicated but are unaware of the background that eazlier, wvisually

Fl - PRy

handicapped catezories were being sponsored by the Minetry of Socia
Juetice and Empowerment and before they authorized the respondents

to fill up the vacancies through the D338E, they had already obtained

x

dogsiers of fwo blind candidates and have already appointed them. Thus,
hey have already given 1% in the category of Btenographer Grade HI o1
handitoppd k
the total vacancies afising since 1956 to wvisually category. In this
T A

&
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backeground of explanation given by the respondents and a conscious

advice given to the D333B when the posts were a ivertized not to inchude
the reservation for the visually handicapped category, we find fnat the

applicants are perhaps not aware of the full backsround of the caze and
have based their apprehension purely on the advertisement dated
53.7.2003. The respondentie have further stated that as and when fresh

vacancies arise, the DS3SE will undertake all guch recruitment and

per the provisions of Act, 1955
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3. We, therefore, do net find any merif in the OA.
10.  The QA is disposed of in these terms.
(S. K Naik) (V.S Aggarwal)

Member (A) ' Chairman

fusha/



